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‘ BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 4 2 8
PRINCIPAL BENCH, NEW DELHI
Original Application No. 360 of 2023

IN THE MATTER OF:

Ajay Srivastava ...Applicant
Versus '

State of Haryana & Others ...Respondents

REPLY BY WAY OF ADDITIONAL AFFIDAVIT OF
RESPONDENT, i.e., HPGCL, FTPS, FARIDABAD

& I, Arbind Kumar, Executive Engineer, Faridabad Thermal Power
Station (FTPS), Haryana Power Generation Corporation Limited
(HPGCL), Faridabad, Haryana, do hereby solemnly affirm and state

as under:

1. That I am well conversant with the facts and circumstances of
the present case and am duly authorized and as such, competent
to swear this affidavit on behalf of HPGCL.

2. That the present additional affidavit is being filed in respectful

compliance of the order dated 20.02.2026 passed by this

Hon’ble Tribunal; whereby liberty was granted to the

answering respondent to place on record certain document.

\ Relevant portion of the said order is reproduced as under: -

“to place on record the orders passed by the Honble Supreme

Court in respect of remediation of the old ash dyke.”

In compliance thereof, the answering respondent is placing on
record orders of Hon’bie Supreme Court of India concerning
remediation & Stabilisation of Old Ash Dyke at Faridabad
Thermal Power Station and expert report forming part of the

said record before the Hon’ble Supreme Court.

3. That the Faridabad Thermal Power Station was commission;ed
in phases, beginning with a 13 MW unit on 24.02.1966,
followed by three 60 MW units commissioned on 22.11.1974,
06.03.1976 and 01.04.1981, respectively. With the passage of
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time, these generating unit: were phased out and ultimawly
retired by the year 2010. It is most respectfully reiterated that
1o ash has been deposited in the Old Ash Dyke for more than
38 years and no ash has been deposited in the New Ash Dyke

smce cessation of plant operations in 2010.

_ That concerns relating to fly ash dispersion from the Old Ash

Dyke were raised before the Hon’ble Supreme Court through a
letter petition by Secretary, Joint Action Committee, NIT
Faridabad which had been taken cognizance vide Writ Petition
(Civil) No. 510 of 1988 titled ‘Joint Action Committee vs. State
of Haryana & Ors.’ by the Hon’ble Supreme Court of India.
The said petition pertamed to issues qua ash disposal practices
and the resultant contemporaneous pollution purported at the
thermal power station. The Writ Petition entailed close
monitoring by the Hon’ble Supreme Court through a Joint
Action Committee, pursuant to which specific remedial and
reclamation measures were conceived and implemented by the
respondents/State to prevent ash dispersion and stabilize the

site. Simultaneously, the then Haryana State Electricity Board

_.|(HSEB) engaged the Central Electricity Authority (CEA),

“/Government of India, as technical consultant to prepare the

scope of work, technical specifications, cost estimates, and to
guide and supervise the execution of the stabiliiation and
reclamation works in accordance with prevailing best
engineering practices. A true copy of the letter
petition dated 31.01.1988 by Secretary, Joint Action
Committee to the Hon'ble Supreme Court of India has been

attached herewith and marked as ANNEXURE R-1.

_ That vide order dated 31.07.1989, the Hon’ble Supreme Court

directed the Chairman of the Central Pollution Control Board
to appoint an independent expert to inspect the site and report
whether the reclamation measures adopted were adequate and
satisfactory. Pursuant thereto, Shri S. Hanmanth Rao, Former
Chairman of Karnataka State Pollution Control Board, was
appointed as independent expert. A true ~ copy of the
order dated 31.07.1989 passed by the Hon'ble Supreme Court
in WP (C) No. 510 of 1988 has been attached herewith and
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marked as ANNEXURE R-2. A true copy of the 430

letter dated 25.08.1989 detailing the intent of Sh. S. Hanmanth
Rao to inspect the site at FTPS pursuant to order dated
31.07.1989 has been attached herewith and marked as
ANNEXURE R-3.

6. That the said expert conducted a detailed inspection of the ash
disposal areas on 06.09.1989 in the presence of representatives
of the petitioner committee, Haryana State Electricity Board,
Central Pollution Control Board and Haryana State Pollution
Control Board. After examining the site conditions, disposal
arecas and mitigation measures undertaken, the expert

& submitted his comprehensive report dated 11.09.1989 before
the Hon’ble Supreme Court. A true copy of the
report dated 11.09.1989 placed before the Hon'ble Supreme
Court has been attached herewith and marked as ANNEXURE
R-4.

7. That the said expert report categorically recorded that the
mitigation plan consisted of covering the ash dumps with
approximately 150-200 mm (about 6 inches after compaction)
of earth, compacting the same, and planting grass to ensure
stabilization. The report observed that in éreas where such

measures had already been implemented, the grass had taken

root and no fly-over of ash was taking place.

$e\That in paragraph 10 of the report, the expert clearly opmed

. that the measures undertaken were satisfactory and adequate to

prevent ash dispersion, and that similar reclamation practices,

namely, earth covering followed by grassing and plantation are

standard practice in developed countries for stabilizing ash

disposal sites. _

- 9. That upon consideration of the said expert report, the Hon’ble
Supreme Court disposed of the said Writ Petition on
18.09.1989, being satisfied with the reclamation measures
undertaken. A true ¢ copy of the order of Hon’ble
Supreme Court dated 18.09.1989 has been attached herewith
and marked as ANNEXURE R-S. Thereafter, the remaining
carth covering and plantation works were completed on

07.02.1990. A true copy of the Letter of Completion
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addressed to the Legal Remembrance, HSEB has been attached

herewith and marked as ANNEXURE R-6. Thus, considering

- that all the measures were taken under the consultancy of

Central Electricity Authority (CEA), Govt of India and under
the monitoring of the Hon'ble Supreme Court, the Old Ash
Dyke, admeasuring approximately 103 acres, was reclaimed
and stabilized under the judicial oversight and under the

consultancy of CEA.

10.That since completion of the aforesaid reclamation works

during 1988-89, no further ash has been deposited at the Old
Ash Dyke. Over the course of more than 38 years, natural
vegetation and plantation have developed on the reclaimed
surface, resulting in the formation of a stable greenbelt cover
with Babul trees up to a height of 10 to 15 feet. The area has
remained environmentally undisturbed and stabilized since
then. A photograph of the Old Ash Dyke dated 22.08.2025 has
been attached herewith and marked as ANNEXURE R-7.

11.That the remediation of the Old Ash Dyke was not a unilateral

administrative action bereft of any technical consideration but
was carried out pursuant to judicial proceedings before the
Hon’ble Supreme Court, under independent expert verification
and supervision also under the consultancy of - Central
E]ectricit); Authority (CEA), Govt of India. Certified copies of
the relevant Supreme Court proceedings and expert report are

annexed herewith and marked as ANNEXURE . R-8
(COLLY).

12.That the Ministry of Environment, Forest and Climate Change

issued the Fly Ash Utilisation Notification dated 31.12.2021.
The First Proviso to Clause A(5) thereof provides that legacy
ash utilisation shall not be required where the ash pond or dyke
has stabilized and reclamation with greenbelt or plantation has
taken place, subject to certification by the concerned State

Pollution Control Board.

13.That the Answering Respondent respectfully submits that the

Old Ash Dyke fulfils the conditions stipulated in the aforesaid

Notification, in as much as:
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a) reclamation with carth cover and plantation was 432

completed pursuant to judicial directions and under the
consultancy of Central Electricity Authority (CEA),
Govt of India;
b) stabilization has been in existence for more than 38
years; and
¢) no further ash deposition has taken place since
abandonment of the site (IV) and no complaint of
pollution resultant thereto has been received since th/en. _
14.That in view of the above facts and the binding judicial history
of the matter, the Old Ash Dyke stands remediated and
S environmentally stabilized, and therefore qualifies under the

exemption contemplated in the First Proviso to Clause A(5) of

the Notification dated 31.12.2021.
DEPONEN

VERIFICATION:

Verified at Faridabad on 11 day of March-2026 that the contents
of the above-affidavit are true and correct to my knowledge and

belief and nothing material has been concealed therefrom.

ﬁ
PONEN-

Attostod NOTARY
Area abad
(Govt. of In

| 1 MAR 2026
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ANNEXURER1" 7.

JOINT ACTION COMMITTEE

A-193, Feroz Gandhi Nagar, N.I.T.
- FARIDABAD L0

Ref, No. JAC/88/15 Date 31-1-88 ghas
To | |

‘Hon'sle Chief Justice,
Supreme Court of India, New Delhi,

¥Sub : -. Environmental pollution of Public Health Hazards -

Re -rarding.
M/Lord, ' : , s i

]

" < I have the honour to draw your l-cind attention towérds

£

T

the consumed ash-mix=d water which ¥hx has been put between
Nawada Koh village & M.M.3 N.I.T,. Faridabad i‘or the last ‘more
than thirteen years. The so called Dam has been filled up
completely with the ash. The (Drain) Nallah following i’low i
from the Dam has also been "f.illea} with the ash mwmy a times
& the H,S,E.,B, authorities Far_-idabad has cleaned (cmpte;i)‘
‘t;he Nallah & flaé been continuously thrown the ash out side the
Nallah & put it nearby land & main road, i

It has polluted the whole atmosphere oi‘ the Dabua

Colony, village Nawada & M.M. 2..3 NeIT Faridabad
particularly a big problem to the residents re'siding nearer

jto the Nagwada Pali Road from Octroi Post No. 17 to M.M.3 N.I.T.

Cons écu‘cad. Moreover it will be a great: problem when the ash

will be ‘dri‘ed up in the summe r season, This problem has already

been brought to the notice of the H.S.E.B. authorities local &

state level, but it-is regretted to note that concemed . .,

authorities has not taken the public grievance so serious 'e3 |

it should have been taken. ' A = 2

A7 ' : : . ARSI e
' g
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Your goodself being the highest suthority of the
country to look after every interest of the P°°i1° of the
.country, I humbly request your kind honour' to ‘make such
convenient and possible arrengenent as the flytng ash ARy

not be troublesome to the residents and passers by as early
‘a8 posaihle. .

\

With your kind permission it is tn;ggstedithat at
least 6 inches layer of clay sand may be put on the ash
to completely cover it to avoid pollution,

At the end the residents will be highly oblized
if you could kindly order the suthorities concerned to do

the needful in the 1ntcrest*of the people of this area,

Thanking you in anticipation.

Yours faithfully,
Sé/-

( JOGINDER PAULO
Joint Secretary -

(TRUECOPY)

N Teo
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‘ OB R ' 3\‘ﬂm No. 4 * QCourt No. 3 Saction PIil.

il ~ v Ny SUPREME COURT OF INDIA Alw
- RECORD OF PROCEEDINGS

. WRIT PETITION (S) (CivIl/Crl) Ngrd®) pr?l?’ﬁuuu)' : OF 19

...PETITIONER(S)

Joint Action Committec
‘ VERSUS

ft:te of
th sppin Ty condn. of dslsy)

- Date : 31+W.89: This/These petition (s) was/were cal
CORAM ;

...RESPONDENT(S)

led on for hearing today

Hon'ble Mr. Justice ~RARGARATH MISRA
Hon’ble Mr. Justice ~KULDIP SIRGH

o] Hon'ble Mr. Justice

For the Petitioner (s)  MreBPeSerethi, Mr.CVS.Rso, Advs,

“ Y

For the Respopdent (s Mr.Mehstir Singh, Adv.
or the or Re (E- RoMohen, Mr.R.Avyemperumal, Advs.

UPON hearing counsel the Court made the following

ORDER
We hsve perused the sffidavit filed by the State along vith

the photogrsphs, In the facts snd circunstences sppearing on the |

»;ecord wa -are of the viev thst the Chairman, Central Pollution

Coutrol Bosrd should sppoint en oxpert. not being ® Memder of the
Betrd to tnspect the site with prior motice to the parue. and

pake 8 nport as to whether the stend adopted in the counier sff-
44asvit is correct and he would be free to indicste in his report

a8 to whether the manner in vhlch the work is teing done 13 nm-

hctory and -cet the requirements, The report should bte auhnitted

e ‘...4..} Pt

v‘.vuh.tn four gnu. auu the metter ofter four weeks,
Ve ru omur ny be nnt to the qumn in courn o‘ the &ya

oy csmwg@n, ! |

A
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Copy of registered letter dotod 2540, 19890 .t’rﬁm &hri S Hanmnth '
Rao, Aw00 SPS, DIV Flata, Mount Kailash, New Delhi to the ;
Chief Secretaxry to Govt. Harydnd, Chandigax h.

“ree

In the matter of Writ Petition No. 510 of 1988
before the Hon'ble Supreme Court of India.

Pursuent to the orders dated 31.7.1989 passed by the
Hon'ble Supreme Court of India in the above Writ Petition, the

; : g
\ Ghairman, Centsl Pollution Control Boadd vide letter No. Legal/
120(10)/88/6544, dated 9th August, 1989, has appointed me,
S.Hanmanth Rao, as an expert to give a reporti in this case.

{ %3 ~
Accorddingly I hereby give notice that I would be inspecting

the site on 6th September, ‘1089 and would be present at
o 10.30 a.m. 2t the premisa!s of Faridabad Industries Association iy
: Bata Chowk Faridabad to mrt inspection of the 511:e. : ;
You are therefo é requested that you may please note

the above inspection date a}nd time and also be present :.f you SO
. g' - 'lf”.

desire during the inspection.

Copy to Shri A.K.Chaudhary, Executive Engineer, Faridabad - ¢

i : Thermal Harxyama State Electricity Board, Farldabadﬁf
: ; information vuth 2 re,quest that. Iae. may please &qpresent

’ o B a s .
s i - 5 orx;;tlge dafe meh tipried above” during the inspectionfy & ¢
__‘( o >3 v ST ‘gl » ‘_
e COPY”tO?ShIl Maha.‘Blr 31?19?11 Advocate, S"' andlng Cc:unsel fo:: S-tate W
2 s D EE o o Haryapa for :mformatlon and necessary ac;tlo 'f «\: : -w, 25
-~ -~ P ‘! ¥ . e
- -': - “"?}:'éﬁv L 1,;. wt rwy..gn . Fiilih
T gt =R #" v
I E A}r*i,ﬁﬁ ,"iww. 2 j r".*’, X %
L T o wﬁ” £ 7 PARVANA GOVERNWIT A PR
e Rt T IQRI.G‘\Q‘IQ\T & POIER, Dsmﬁ;n :
el -SUPREME_GOURT" GASE ¢ R Ll ~..;;

garhy ez

, Tt
v A?copya.s forwarded to the Leg:.[l Remeﬁ%ra.ncel, o
yana ;Stateﬁlectp_:cn.%y Boakd, Panchlmla far@ﬂ?é’f“ i

dzate necesé&ryyaptlona, : E,, B

4 # ) 5
% -y it D LEg¥¥e N
Sun ¥ ‘4,3 & 3 2 s

i 7’ . 3 , R

e

: % Under Ses:retary Irrlgat:LQn & Power,. g I

for F;.nanc‘ml Commss:.oner & aecretary to Govt- Haryana ’

e V Irr19at;xon & }gweg Departments. Yoo
. Seabei i

§

g
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N 2« LS LPLGunta,
Qrp. Jodnt Action conmittce.

3.« Lir.Rohtosh Chalia, ,
Mx Rep. Joint Action Committec. 3<

4« Mrladheballal, ! 1
Raép. Joint Action Comnditoe.

; 5. 4 .T.L.ATora, [ ‘
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llaryana State ilectricity oo de EE '
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| e o adabad f ,
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§ G Mr.il.P.Singh, . { s
b snvivonment Engincer, o ' , i
£ L Pollution Control Bo:ard, Faridabad- )
i 7+ Lir.7.C.Gupta,
As5+. Environment Engineer,
Pellution Control Doard, Haryvanas 3 ;
C. Lr.ichivar Singl,
Law Cfficer, )
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., | : ANNEXURE R-5 444
Y item No. : ‘ Gaction }
e m . COUﬂ NQ.’ my
‘)}- SUPREME COURT OF INDIA AfR
WA RECORD OF PROCEEDINGS
s : (For Prei Hgprine)
WRIT PETITION (S) (CIviliGl) No. (8) , oo Hgsg’
Joiat actioa Committee ...PETITIONER(
VERSUS
' ...RESPONDENT(S)

Stste of Haryans :

Dot 40,900 T R PERA T Tt BPIRARETHG 100877

e S ' |
| . Hon’bfe' Mr. Justice

Hon’ble Mr. Justice ‘.““"““““m MISRA [N

HM H.N.VENKATACHALIAH ' \

Y
—

For the Petitioner () .. cv Rao,adv.
éi

. For the Requnden: (s)- Ir.B.Parthssarthy,Ms.A.Subhashini gACVE.
For Res.,No, Mr .Mahabir sm@i"dvo

For Res. No.3 Mr.R,Ayyamperumal,Adv N,
Mr.R.Mohan,Adv, :

UPON hearing counsel the Court made the following
ORDER

: In the earlier occasiom, as directed, Mr.Mahabir Simgh
vas to deposit a sum of B.5,500/- towarlis remuneration of the
rt Counsel agree that the said sroumt shall be paid by

JEXPOT e vour of the expert durimg couse of the Jay.

cheque im fs t 1s taken for comsiderasti
v _The report of the TPl s if the recommendstions of

; oners Bays
Coungel for the P "ﬁ::n:ad by the State of Harysas, they

:?;geffezft;:eﬁ::ptor the present gmd no further order would be

necesssry. :

o, esring for the Stete of Haryana

SV [ im 15:::: :.Ef ncogmendauons by the end of .
ertakes to n view of the umdertaking given on behalf

S Dccepber 1989o£ Harysns, mo. further directions erc mecessary.

i - of the Btaste O ere, hovever, given liberty to apply in the

Ll e rp:‘ti;iw:::mpliuﬂ“; The Writ Petitiom is, disposed of,

. evyent of nom- ShE A : : \:‘A; :

»

£ (V.K. NIGAM) .

;ssr!" REGISTRAR-cum-PS
crcer,
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~ ANNEXURER-6 L

CTHER AL PAOT KOT PALL DA

(2 UNIT OF HMIX‘ANA;’gﬁ%ﬁ%é&‘m At
Frow il

e Chlef Enginei/Thermal,

Clvil Gonst. Gell N
HekB, Mridabad.

The Legal demembrancer,

HSLE Gmlex, Setor-6,
shaltd Bhayan, Panchkula,
I;!JEmo No. DI /Coygs75

1 . R |
R, =Ko i

! iy b In the matter of 'pit Petition Wo.510 of 19

m i ; before the fn'tle qpreme Murt of India«

é ' " In @ntinuation to thisoffice mem No +139 3
i( \ X CUYNEDS dt.22.9.8. '
ot It ig further informed that the ;ork of laying 2

-
B 3P In the old ash digpo sal area where the ash slurry

was Leding dumped, has been completad on 74290 .
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20 ANNEXURE R-8 C?;

¥ o, 6 Cout No. i
? SUPREME COURT OF INDIA (Ao,

RECORD OF PROCEEDINGS

WRIT PETITION (S) (Civil/tkx No. (S) 510/88 (For Prel. Hea= ygguda rin

et o —

| & \ Joint Action Committee ...PETITIONER (S)
4 ;‘ State of Haryana VERSUS
| _ ...RESPONDENT (S)
Datei 5,12,88 This/These petition (s) Was/were, called on for hearing today
CORAM ;
Hon’ble Mr. Justice Ranganath Misra
.i : Hon'ble Mr. Justice N, venkatachaliah
1 .
! For the Petitioneis : Mp, C, Venkatesh Rao, Adv.
i c
z ;
i
i ' | ’
Co For the Respondents | g¢ate of Haryanas= M/s, Mahabir Singh, RR. Singh
| C ™k byesud )
j
1 i ' -
i s UPON hearing counsel the Court made the following
44 , ORDER "
)

The Writ Petition is adjourned for four weeks, as

', prayed for,

\XN (SOUW
(VK Nigam)
Court Master




SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

(For Prel.Hearing)
WR!T PETITION (§) (Civil®3%l.) No. (S) 510 OF 10gg

. 2h CoudINo. 4 SOC&;’" 414‘(8!‘1)

-

Joint Action Committee | .-PETITIGNER(S)
State of Haryana .VERSUS
...RESPONDENT(S)
Date : 2.1.,1989 This/These petition (s) was/were, called on for hearing today
CORAM :

Hon'blexxinstize The Chief Justice

Hon'ble Mr. Justice M, N «Venkatachaliah
4 Xenrittecidacstustice

For the Petitioner (s Mr.G.Venkatesh Rao,Adv,

4

F(_)r the Respondznt (s) : Mr.rfiahabir Singh, Mr.Srinivas Chowdhary,Advs
- ’ *

UPON hearing counsel the Court Made the fellowing
~ ORDER o

b List the matter @fter fcur weeks , Meanwkile, 4 copj,r

of the papers will be Supphliedy to Lhe respondent hy learnegd

covnsel for the petitioner. .

W, G
, { K.BALA SOOD )
4 COUKT MASTER

o
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. : '“lm
item No. 40 Court No. 3 Section .77,
N - \ Y
*"“,,\r\@, SUPREME COURT OF INDIA i e
LN RECORD OF PROCEEDINGS 2

‘WRIT PETITION (S) (Civil4Gtl) No. (S) 510/%(1» or Prel., Hea~ ®Bbd&ring)
Joint Action Committee

...PETITIONER(S)
VERSUS
'state of Haryana ' ...RESPONDENT(5)
Date : 43,3,89 This/These petition (s) was/were, called on for hearing today
CORAM :

Hon’ble Mr. Justice Ranganath Misra

' Hon'ble Mr. Justice K, Jagannatha Shetty
" Hon'ble Mr. Justice -

For the Petitioner (s’ Mr, &%x G. Venkatesh Rao, AgV.

<

For the Respondsnt (s) : Mr. Mahsbir Singh, Adv.

.UPON hearing counsel the Court Made the chowmg
' 0 RDEFK

& : " The report of the Registrj indicates that

' noticeAs were taken.out. The service returns have not
i come, Liberty is given to. the petitioner"s ¥ counsel to
i take'but Dasti Service to the authorities as represented
py their State Dounsel. ~List the matter after two weeks.

Sy el

O

(Ra;j Gopal)
Court Master
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item No. 20 Court No. 3 , Snctlé’;5,IL

. ° :
~\a SUPREME COURT OF INDIA 207 (A
A RECORD OF PROCEEDINGS

WRIT PETITICN (S) (Civil/GiKK No (S) 510/88(For Prel. Hen-omxxg ring)

Joint Action Comiittee .PLTITIONER(S)
State of Hsryana VERSUS .
(With office report) ...RESPONDENT(S)

Date: 27+7+89 This/These petition (s) w'as/were,.called on for hearing today

CORAM :

Hon’ble Mr. Justics Ranganath Misra
Ron'ble Mr. Justice n, p, Ojha
y ~ Hon'ble Mr Justice

Vv

For the P_e_litioner(s) Mr. C. Venkatesh Rao, Adv.

“

For the Respondent (s) : Mr. Mahabir Singh, Adv,

UPON hearmg counsel the Court Made the fol!owmg

ORDER e LI
» Standing counsel for the Central Governmerit as also

f&r the Central Poll ution Board take notice., Counsel for the

Petitioner wahts a week's time for filing the rejoinder to the

counter affidavit filed on behalf of the State of Hpryana,
Learned Counsel for the Union of India and the Centrel Pollution

Board are given three weeks' time for filing of the ,counter

Copy of this Writ Petition shall be supplied by

the counsel for the petitioner to the lesrned standing counsel
(NS in course of the day.

affiijavit,

7/

The matter be listed on 2nd Mzy, 1989

i for final disposal, i | \XO/ A
‘ : - . . i : : . - .
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tom No. & Court No. 7 Section  pPIL

N% SUPREME COURT OF INDIA AR
¢\ RECORD OF PROCEEDINGS

i 9
WRIT PETITION (S) (Civil/CrL.) Nged§) pnl /gnm‘) OF 1
Joint Action Committec . ...PETITIONER(S)
VERSUS

te of r ane

fsitl epp Yior condn. of delay) -..RESPONDENT(S)

Date : >1.%.89: This/These petition (s) was/were called on for hearing today

CORAM :
Hon'ble Mr. Justice ~ RANGANATH MISRA
Hon'ble Mr. Justice ~ RULDIP SINGH

& Hon'ble Mr. Justice

For the Petitioner (s) Mr,BP,Sarathi, Mr.CVS.Rao, Advs,

Pl

For the Respondent (s Mr,Mahstir Singh, Adv.
or g 35843 (Lr.R.Hohan, Mr.R.Avyemperumsl, Advs,

UPON hearing counsel the Court made the following

ORDER
¥We have perused the sffidavit filed by the State along with

the photogrspns, In the facts and circumstances oppearing on the
ggccrd we-are of the viev that the Chairman, Central Pollution
Control Board should asppoint an expert, not teing & Member of the
B vd to inspect the site with prior notice to the pasrties and
make ; report as to whether thé stand adopted in the ecouncer aff-
4davit is correct and he would be free to indicste 4n his report

as to whether the manner in which the work is teing done is sstis-

factory and mect the requirements, The report should te submitted

within four weeks, OCallm the matter u:ftepr four wecks,

T: e order msy be sent to the Chairmen in course o' the day,

vl o s
SYE MRS ER R,



Item No. 10 Court No. 3 Soction PIL
L IV SUPREME COURT OF INDIA
| AN RECORD OF PROCEEDINGS A/E
. (FUR PRELCMEALIRG)
X WRIT PETITION (S) (Civil/Lgl.) No. (S) 810 OF 19 gg
. : |
Jaint aAction Committee ...PETITIONER(S) {
- VERSUS
RNete 6f Raryana - ...RESPONDENT(S)
(¥ith sppln.for coadin,of deley)
Date : 288,89 This/These petition (s) was/were called on for hearing today
CORAM ; |
Hon'ble Mr. Justice Rgngamath Misra )

Hon’ble Mr. Justice
HeHe Venkaiechaliah
Hon'ble Mr. Justice ofe T bEOHELL

FcC the Petitioner (s) Ere B.Parthaaarthy,#v.
Mr. 3V RaCpAive
Hse AsSudbhachinigidve

For the Respondent (s) Hr. Kahsbir SingheAtve
) ' Hres Re Hahen.&év.

UPON hearing counsel the Court made the following
,rT ORDER
&1;9 time 45 extended for sudmission of the report
1 tergs 0f the Court's orcer dnted the Siet July,!9a9,
P The matier ie efjourned for two weeke,

Sk T R e

/
/
/

gv
(ABXIT A KAgiYAP)
AS3TTeREGI S NARCUBP, S,

o

~

S
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item No. -,' Court No, ; Soction PZ. %

(am)
~ SUPREME COURT OF INDIA
. TN RECORD OF PROCEEDINGS i
WRIT PETITION (S) (GIVI/C) No. (S) 510 OF 19 gg

(Foxr Prel. Konrdxx?
rJoint Action Committees ETITIONER(S)
VERSUS

tate of Haryams ...RESPONDENT(S)
¥ith appln. for ocondn Ofdelay)

‘Date : 4 1.9.89 : This/These petition (s) was/were called on for hearing today
CORAM : ' |

Hon’ble' Mr. Justice ‘\
Hon’ble Mr. Ju_stice ﬁfgg%%mf%m

H'III'!I'.

N

For the Petitiones (s) Mr, B. Plrthusarthy, Adv,
“8. A, Su'thShini. Adv.
Rr, GV Rao, Adv, -

A _ : . . ) Ly
: rr No.1 . \%O \
P4 For the‘!mmm Ry Mr, Mahebir Smge. Adv, s
/ Por !'r-3 s Mr, ° R. l‘bhln

For rr 3 in W,P, 510/87 s M/s R. *Mohan & R, Ayyanperunnl, Advs.

-

UPON hearing counsel the Court made the following
: ORDER -

Re%opt of Shri Henument Rnb, retired Chairmsn of
the respondent and hss teen filed in

g L& lhx-natoka State Pollution @ontrol Board has been regé’i‘%l’al“'y
/ Copies have been served oncounsel to the petitioner and counse

" Zor "the State of Haryans, This matter shall be listed on
18,9,69 for disposal, A sum of &, 5,500/~ shell be depésited

by the State of Heryana, to de ~pald to the expert,

(M‘

Aast. Registrur—cum-l’asp
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item No. Court No. Soction 1)
20 : ourt .y Pn?
A e SUPREME COURT OF INDIA AN
AN RECORD OF PROCEEDINGS
; X ‘ (For Prel.Hgaring)
o A : or Prel.Hgpring
| WRIT PETITION (S) (Civil/Crl) No. (S) 545 4
) ER(S
0 Joiat actioa Committee ...PETITIONER(S)
' VERSUS
Stote of H ...RESPONDENT(S)
d aryaria
Date : . Thedth sppln. for B 81 APIRTo ARG oupPOTt)

18,9.89°
CORAM :

Hon’bie Mr. Justice
Hon’ble Mr. Justice RANGANATH MISRA

Hen'blo Me.Justice. e N« VENKATACHALIA H

& .
For the Petitioner (s) Mr.GV RabgAdV.

<4

) dent (s ) N ik |
For the Respon en‘( ) Ir.B,Parthesarthy,Ms.A .Subhashini,Acvs.

For Res.No,  Mr.Mahebir Singh,Acv,
For Res. No.3 Mr.R,Ayyamperumal,Adv
Mr.R.Mohan,Adv,

UPON hearing counsel the Court imade the following
ORDER

- In the earlier occesion, as directed; ¥r.Maohabir Singh
was to deposit a sum of &.5,500/= towaris remuneratiow of the
expert, Counsel agree that the gaid smount chall be paid by
cheque im favour of the expert durimg couse of the 39y . '

w The report of the expert is taken fcr comsideratiom,
. Counsel for the p.titioners says if the recormmendations of
the expert are implemented by the State of Haryzns, they
w:lé be satisfied for the present amd no further order would be
negcessgary, ‘

. Mr.Mahabir Singh sppearing for the Stste of Haryana
undertakes to implement the recommendationg by the end of .
December 1989, Im view of the undertakin given on behalf
of the State of Haryans, mo further direcgﬁ.onca erc¢ necessary,
The peiitioners are, however, given liberty to apply in the

event of non-compliance, The writ Petition 13% disposed of,

(V.X, NIGAM)

L ae ASST)4 REGISTRAR-cum=PS
(TRUEZCOPY) @




